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In THE CENTRAL ADMINISTRATIVE TRIBUNGL, PRINCIPAL BEHLH
NEW DELHI, this 19th September, 1994
OA 525/1994
Shri N.V.Krishnan, UC&A}
Shri C.J. Roy, Member{d

Smt. Meeru Sharma
G-27, Bali Nagar, Neu Delhi-110 027 oo Applicant

By Shri S$.S. Bhalla, Advocate
Versus
Union of India, t hrough
1. Secretary
Min. of Textiles
Udyog Bhawan, iew Delhi=-110 011
2, Dsvelopment Commissioner
(Handlooms)
Udyog Bhavan, New Delhi-110 011

By Shri N.Amerish, Advocate

8RO ER (Oral)

(By Shri N.V.Krishnan, Vice=Chairman{(a/

Heard the counssl for the parties, When this case
came up for admission today, the learned counsel for ths
applicant stated that during the pendency of the 0A, ths
rBSpcpdents have offered the applicant job of Stenographer,
which is the subject matter uﬁder issue in the 0OA. Hag,
therefore, submits that the applicant msy be given a time
of one month to join the posting and the matter can bs |
disposed of as having becomé infructuous. The respcndents

counsel has noobjsction to this.

2, In view of the submissions made by the applicant(s
counsel, we notice that the OA has become infructusus,

e however permit the applicant to join duty in pHrsuance
of the order stated to have been received by he{)uithin
30 days from today. UWith this observation, this 0A i=2

dismissed as having oecoms infructuous. No costs,
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